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 RE:  SANTHAL  MURDER  CASE

 SHRI  KARTIK  ORAON  (Lohardaga)  :
 Under  Rule  93  of  the  Rules  of  Procedure
 and  Conduct  of  Business  of  Lok  Subha,  on
 the  J7th  December...

 MR.  SPEAKER:  The  hon,  Member
 is  an  old  Member  of  the  House.  There  is
 a  procedure  to  be  followed  for  this.  The
 motion  under  rule  93  has  to  come  on_  the
 agenda  first.  Hecan  just  say  a  word  or
 two,  but  he  cannot  move  a  motion  under
 rule  193  without  the  matter  first  having
 come  up  before  the  Business  Advisory
 Committee  and  without  is  having  come  up
 on  the  Order  Paper.

 SHRI  KARTIK  ORAON:  My  point
 is  that  I  had  already  given  notice  of  this,  on
 the  i7th  December.  Therefore,  |  am
 Moving  this.

 T  would  request  you  to  give  me  some
 time  to  make  my  point  about  the  Santhal
 murdet  case.  It  is  a  very  important  matter
 and  this  House  should  not  be  deprived  of
 the  opportunity  of  knowing  what  exactly
 has  happened

 Very  few  peuple  in  this  House  know
 how  10,  Santhals  had  been  murdered  and
 buried  in  a  river  and  4  have  been  roasted
 alive.  I  have  been  going  about  to  get  time
 for  discussing  with  the  hon.  Minister,  but
 onthe  7th,  8th  and  9th  I  wasteld  that
 this  was  emergency  period  and_  therefore,
 I  should  not  raise  it.  Now  that  the
 emergency  is  over,  I  see  no  <eason  why  I
 should  not  raise  it,  and  I  see  no  reason  why
 the  hon.  Minister  should  show  cold  shoulder
 to  me,  I  know  that  Shri  K.C.  Pant  has
 given  a  reply  on  this  matter,  but  that  is  a
 stereotyped  type  of  reply.  It  looks  as  if
 these  murders  had  taken  place  as  if  they
 were  murders  of  cats,  dogs  and  Jackals  in
 the  course  of  busy  traffic.  I  wan  that  this
 Matter  should  be  thoroughly  discussed  in
 the  House,  and  the  House  should  not  be
 deprived  of  the  opportunity  of  knowing
 what  exactly  has  happened.

 AN  HON.  MEMBER:  Mardored
 by  whom  ?

 SHRI  KARTIK  ORAON:  Murdered
 by  the  rich  and  powerfal  and  affluent  sec-

 pone  of  society,  I  have  actually  visited
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 the  spot  on  7th  December  and  again  on  the
 §2th  December.  Now]  am  in  a  position  to
 say  that  the  information  given  by  Shri  Pant,
 may  be  in  all  good  faith,  is  wholly  in-
 complete  and  I  think  this  matter  should  be
 highlighted  in  this  House.

 MR.  SPEAKER
 midst  of  other  business,
 silent  when  he  spoke.

 We  are  in  the
 T  kept  deliberately

 SHRI  KARTIK  ORAON:  I  know
 you  have  gota  very  good  understanding
 and  sympathy  for  the  tribes.  Also  the
 Prime  Minister  is  very  sensitive  about  the
 cause  of  the  Scheduled  Castes  and  Scheduled
 Tribes.  I  am  really  sorry  that  the  Minister
 of  State  does  not  bother  much  about  this,
 The  Prime  Minister,  as  you  know,  has  now
 reached  a  commanding  height.  She  could
 be  regarded  ays  Durga  Mata  She  has  also
 been  described  as  ‘Joan  of  Arc’.

 This  is  not  a  matter  we  should  take
 lightly.  It  is  deragatory  to  our  tradition
 and  the  place  we  have  secured  for  ourselves
 in  the  comity  of  nations,  This  sort  of
 atrocities  must  be  put  an  end  to.  I  say  the
 Scheduled  Castes  and  Scheduled  Tribes
 should  not  be  recognised  as  such  but  only
 as  citizens  of  India.  But  we  must  put  an
 end  to  this  kind  of  atrocities  We  must  got
 an  opportunity  to  discuss  it.

 SHRI]
 (Patna)  :
 it.

 RAMAVATAR  SHASTRI
 T  support  him,  We  must  discuss

 43.32  hrs.

 MOTION  RE.  SUSPENSION  OF  PROVISO
 TO  RULE

 MR.  SPEAKER:  Weare  postponing
 the  discussion  on  the  Constitution  (Twenty-
 eighth)  Amendment  Bill.  The  next  item  is
 23,  suspension  of  rule.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  ,(SHRI
 K.C,  PANT):  I  am  not  moving  that.
 I  wish  to  move  it  if?  an  amended  form  as
 mentioned  in  supplementary  list  of  business,
 item  23A.  There  is  2  slight  difference  in  the
 amended  version.

 4  beg  té  move  :
 “That  this  House  do  guspend  the


